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I11 THE CELTFAL ADMINTSTFATIVE TRIBUIAL,

* k %

CP 75/95 (OA 264/92)
Jaswant Shatma | «es Petitioner
Versus
F.Ravindra and oihers «e. Pespondents.
CORAM:
ISHIA, VICE CHAIFMAN
HOW'BLE ME. O.P. SHARMA, MEMEER (A)
For the Petitioner «os Mr. Shiv RKumar

Foir the Respondents ve. Mr. Mapish Bhandari

ORDER
b, PER HOU'BLE ME. COFAL TRISHIA, VICE CHATIRMAN

ﬂ'
r.

citionsr, Jaswant Shavrma, has £ilzd this Contempt  Petition
ajainst the respondencs u/s 17 of the Administrative Trikanalz Act, 1985,
ting therein that by not implementing the ordzr of the Trikunal in OA

ol
8e4/92 (0ld i0.767/39) the vespondznis heve commitied contempt of court.

2. The operative portion of the crdsr paszed Iy this Trikbusal in the

aforesaid OA vzads as follows :-

. Looking to the hardship, we dirzct that the appointments so

made may ke contimizd for a pericd of thrze months only from the

e veczipi of the copy of this ovdzr.  The respondants

will be at likerty to give th: provisional appointments afresh on

|~

| the bazis of the merit list/marks ssoured £ill the fresh slacticonz
are made according o th: rulze and the persone who ars zligikble
are allowed Lo appear.  The provisional appointmsncs 8o Jgiven ghall
nok be Jontimied beyond ons yzar.  However, the vespondznts will be
- at liberty to prepars the fressh panzl according to the rules and in
case the pansl is prepared =avlier, then that parzl can be

enforced."”

3. We have hezrd the learned counzel £for the partizs and have gone2

thrcugh the records of the cass.

4, Tt iz categoriecznlly stainzd in the veply that the directions of the
Tribunal have been complizd with inasmuch as thes panzl was cancellzsd vids
ordsr dated 19.6.95% and parsuant to the 2aid erdsr all the enploysss,
QWM wioze names wers existing in the panzl, wsve about to ke vevartsd hut
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there waz a skay granted by the Trikunzl in OA 259/95 ard, thevefore, the
nzxt step for  implemcsniakion of  the ordzr could not ke initiated.
However, on vasation of the stay order, the respondznis have reverted all
auch employess vide theirv order datad 17.2.95, at Ann.R—l.‘ In view of the
crder Jated 17.2.95, we find that kthe decision of the Trikunal has keen
complised with and the provizional appointmsnc/promction 3o given vide
ofder Aaked 17.2.25 would not e continued beyond 22.9.95.  The delay in

implementinu the Judgemznt is condonakle in the circumstances of the

5. Mo  case of concempt iz, therefors, mads out against  the
respondenta, Thiz Conksmpi Pebition iz dismissed. MNotices izzued are

dischatged.
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(0.P. 'Si!ARMA) ' . (GoPAL, KRISHNA)

MEMBER (A) VICE CHAIRMAN
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